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TELECOM REGULATORY AUTHORITY OF INDIA

NOTIFICATION

New Delhi, the 9th November, 2000

NO. 306-1/99-TRAI (Econ.).—In exercise of the powers conferred upon it

under sub-section (2) of section 11 of the Telecom Regulatory Authority of India

Act, 1997 to notify, by an Order in the Official Gazette, tariffs at which

Telecommunication Services within India and outside India shall be provided, the

Telecom Regulatory Authority of India hereby makes the following Order.

The Telecommunication Tariff (Tenth Amendment) Order 2000
(4 of 2000)

Section I

Title, Extent and Commencement

1. Short title, extent and commencement:

(i) This Order shall be called "Telecommunication Tariff (Tenth

Amendment) Order 2000."

(ii) The Order shall come into force with effect from 1st December, 2000.

Section II

Tariff

2. The tariff for Franchised Group PBX, or PABX and EPABX with DID

facility (for Multistorey Buildings, other Buildings, Co-operative Housing

Societies) is changed as detailed below.
3. For item (16.b.ii) in Schedule 1 of the Telecommunication Tariff Order

(TTO), 1999 prescribing Monthly Rental, the changes are as under:

Read In place of

"Rs. 100 per month" "Rs. 125 per month"


